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™ ' In9 the “Central “Ad"mmlstratwe Tnbunal
o -~ - Bangalore Bench

;Bangalore - [S,"‘@

ORDER SHEET

5‘201 1995

Application NO................ wetessssaee : RespondBNt
Applicant , ‘ _ )
NT Anysuyamma ' ‘ Chalrman, Rly Bd, N.D1li & ors :

Advocate for Respondent
Advocate for Applicant

Sh KV Shamanna

Orders of Tribunal

Date Office Notes
30,01,95 This aophcation is filed u/s 19 of :
the ACt. Ehe aoplicant prays tos :
. Direct gthe respdts to grant DA on
: family pemsion wef 09,04.,87 and grant
-5 all consequential benefits,

INTERIM PRAYER:  Nil,

It is prematwre for non-exhaustion T\}({(MA) ‘
of remedies, The adv for applnt states . , '
that there is no scope of remedﬂ in AL AY
view of Ann-A2,

Since the claim is from ‘87, delay
needs to be determined. 1 , LQC'M\.QA Q@WQ,Q

Ag directed, this appln 13 regd {)t’\ % %.qu f')eo % S

LR & posted before the Bench f‘or prl.hg
& admn on 31 01,95,

1P0 rempved. o -

c _ 1. Q.ax
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Form No 2 (See Rule 11(b) of Rop 193) S\V\B ‘

CENTRAL ADMINIST AT IVE TRIBUNAL
BANGALORE BENCH

ceens ; Diar.ylf No, 'S é)((}g"jh

REPOAT._ON THE SCRUTINY_ OF APPLICATION

Daté of presentation

- v | B AT
Presented bys S%f&...e,SQ (%>.........a...,57?7,.° : \
A?plicant(s) ,°"' N, o.$§?f}§}§§}%§?>a......

despondentes} COCQME\\.—OQOOM‘%%..G'.I.....l‘..

/ " |
‘jNature of Grievance é%yv¢vf9f§%>1§ﬁ@§,.....,Si.Eéfqv\tz%;:>

“....'0.2...' ......‘.0-’.’.....l"‘ﬂ...".'

' (VSN 7’
No of applntss ...\..... . .No of respdtsg izﬁ........
DA No.~ ..5.,2-.../95 N ,as’-/ sMB
, CLASSIFICATION ' , _
SUbjECtS cootWﬁno.uoooonnaﬁ%ﬁ%.(No ) A . .'Department s .\.S’}}p.'
1. Is the appllcatlon in the prpper form? | 034/\

(Three complete sets in paper books
form in fwo compllatlons)

—-—..-—-I_-_-----\—--..-ar'-—r-..._-.....--.——----._--.-.——..-—--ic-—--—

2. UWhether name, description and eddress R . r\}\h\
Lhave of 211 the nartles/been furnished in i

the cause tlhle”

3. (&) Has the aopllcatlon been duly
signed and ver:?ied’

(b) Have t the copies been duly signed?

(¢) Have sufficient ro of copies of
‘ the apollcatlon bcen flled? A

207

4, whether all the necessary partles . o -f” :
are impleaded? - : 'FWE?\
5.  Whether Engllsh trcnslatlon of docu- . ¢ E .
ments in a language ot.her than Engllsh P ‘?ﬁrf”’/
or Hlndl been flled” : . : Pt

.occéotoz/
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6. Is the application in time? OW [«b LA ””- Mo f“m % Q
: - (See Section.21) . . . . . "Q}T(' oy S

TR MR R Gm mm ES e e mm mm e e e tw mw e me e R e ee e em Ter e em wm e ee e e mm e e e e b e e mm e e e

7. Has the Vakslathnama/Memo of Appear- ) “ '.C\qﬁv,\
ance/authorisation been filed? - -

8. Is the application maintainable? (M5v3
(u/s 2, 3(q), 14, 18, 19 or u/r 6 of e
CAT(P)Rules '87, stc.) o
g, Is the applicatidn accompanied by .
~ IPG/DD for Rs,50/- 2 ' Q’b\/\
10, Has the impugned ordér‘s original/duly «g-g\r c&i\-& k‘&w\/g
attested J_egible copy bgen filed‘?_ .
11,  Have légible copies‘ of the annexures S P’\‘\/\,
r'duly attested been filed?
——————————————————————————————— bn-——t—nn--c-——n-—t‘
12, Hes the index of documents been filed ' » ()]x\
and pagination done properly? . .. .. . S
13, Has the applicant exhausted all ‘ ww,\,\){b-e//&/: .
available remedies? 71(\\“;&. A o '\lss'b?i((‘mr*’ Anor 06 (N\(m@u\%‘, .
. \ ° s - I :
/\QAAAR1ﬂ$ﬂﬂ>£“Jd?U\k"b 2 -
14, Has the declaration as required by | - (\}\/\

item u of Form I of CAT(P)Rules '87
been made? ‘

-~—.—~---—-——--—_ﬂ-—-—:————-——u.-.-————ﬁ—ﬂ—-—_-——

15, Have required number of envaddopes OY)
(file size) bearing full address of , v
.the respondents been filed?

.oooo.o:,’/
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16, = (a) Whether the reliefs éought for . SR
arise out ofi single cause of action? : Coveq "t/&

(b) Wheﬁher;any interim relief is
prayedlfqr?

YA wm wS e MR e ew em o e em ad ms S e e sw e ew Em am o e e GE e e me e R mM s e e e e ame e

17, In case a MA!Por Cohdbhafloh of delay

is filed, is!it supported by an o ’“Vﬂkkﬂ ftﬁkauu4SV~/ﬂfL-6JzﬁfP

o affldath of; the aonlicant?

18. dhe+her this case can be hean@ by

L _S;ngle Member Bench? . S 1" ." ' "5\11) S

-—-—-—--—‘——-——-—--—-‘———-———-—-.—_-‘——--—---—--

Result of the scrutiny with initial k&%/@@\cwm&ﬂQ ALH)\ o Ao

of the scrutiny clerk.,.-

Section Officer

Deputy Rpgistrar
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] - IN THE CENTR&L &DMINISTRATIVE TRIBUNAL, BaNGALORE G
il e . | BPPENDIX 5 ' ’@\

(FORM I )

hPPI.zICnTION UNDER SECTICN 19 OF THE CENTRnJ.: HDM INI"’T%TIVE
- TRIBUNAL &CT 1985

\.\)

A 0us. No. Bl of 1995
BETWEEN ; . |

- N

N.T. A.naéuyamé o ' : A’Bpplicant:

AND

Union of India, represented by
The Chaimman, Railway Boargl

NEW DELHI &and others Respondents
1
Sl. :Description of the documents - A
No.  filed _ Page
1. bpplication | ‘ | o r—¢é
2 ’ Orders in Q. No.593/93 Esnnéxure a1 T 'ﬁ/%
. 3. Letter No.P (s)500/sett/relief - .. " . .
. o of 27/5/%4 hnnexure A2 g
-4, Vakalath ‘ - ' /- ' Q]"
. Certified that all copies of documents contalned |
here:n.n are true c0p1es. .
' / . .
| X -T /)'nowuya,m,,m,
For use in the Tribunal office Signature of the Appli"cant‘
Date of Receipt by post .. Counsels for the Applicant

Regi stration No.

Signature of the Regi strar
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- IN THE CENTRAL ADMINISIRATIVE TRIBUNAL, BANGALORE BENCH
. . . : :

PBI\GA LORE

APPLIC.ATION No.5\2 f995

BETWEEN 3°

N T. Bnasuyamma
¥/ 0. |Late D.T. Satyanarayana aged
- ' about 41 years clerk, .
' - Semor Divisional Engineer's offlce
Southern Railway, Bangalore-23,
resuhng at D.No0.2799, 'D'Blcck,
I _ il Stage, Rajaji Nagar,
! o ' BANGALORE — 10. . ‘ ‘ BApplicant

73

AND

. Union of India represented by

1. The Chaimman, Railway Board,

(Mlm.stry of Railways), RaJ_l Bhavan,
NEW DELHI .

-

2 The Chief Personnel Cfficer,
; . ‘ Southern Rai lway, Park Town,
! o MA'DRAS - 600 003.

3. The D:Lv:Ls:Lonal Ra::.lway Manager, .
: D:Lv:Lsa.onal Office,
Southern Rai lway, : : '
* BIANGALORE - 560 023, : Respondents

__DETAILS OF THE APPLICANT: -

g

1. Pirtlculars of the order against which the. appllcahion is |
1_" -madeﬁ o : S

i The applicant is now working under the control of the
Divisional Railway Manager, Southern Railway, Bangalore. The

; - applicant was receiving the dearness allowance along with

‘ the family pension fran the date of death of her husband. The
respondents stopped the‘baYment of dearness alloﬁanee on the
fami;y penéiqn of the'apglicant fran the date of her appoint-
ment jon the Southern Railway without any authecrity of law.
Aggrieved by this illegal action of the respondents‘theapplic-
? ant ils approaching this Honourable Tribunal by this application
b . for éhe direction to the respondents to grant the dearness
| _ )

|

l

o)

allc;wance on gamlly pension and continue to pay the same, with
arrears in the interest of justice and fair play.

2. JURISDICTION OF THE .LRIBUI\&‘.-L"

, I ' .
. ' ' The appllcant declares the subgedit matter of orders l

, agaln,st which tﬁ&wang redressal is within the Jurlsdlctl n
of this Honourable Trlbunal. '

3. LIMITATIONG:

! :
The appllcantz further declares ‘that the appllCut.lon is

within the lm1ta+1on period prescrlbed 1n Section 21 of

the ;adxnlnlstra’;lve Tribunals Act 1985. The appllcant is.
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sﬂffering recurring financial loss month after month.

4. F&CTS OF THE CASE:

T :
The appllcant above named most respectfully suhm.ts as

! . .
follows--

R

(a) The gpplicant is now worktng on the Bangalore Division

of the Southern Railway, aa:a—peap as clerk 1n the office of the
Senior Dlmsn.onal Engineer, Southern Ra.:.lway.

' (b‘)AThe. anp.licani: is the widow of Late B.T. Satyanarayana
vho died on 2/4/86 in harness, While working as Guard 'C' Grade/ |
Baiy'appanahalli on Bangalore Division. The applivcant was grantea :
 and pald family pens:.on with darness allowance from the date of
" dedth ‘of her husband (viz: 2/4/86). The applicant was app01nted
as J unlior Clerk on compassionate ground in group ToLB post based
on her quallflcatlon, etc. in. the office of the Senior DlVlSJ.Oﬂal
Englneer, Bangalore Division, Bangalore on 9/4/87. The' Respon-
.dent_rall of a sudden stopped the dearness- allowance paid to the -

' appla.cctin_t on the farnlly penslonl by an arbitrary administrative
instruction of the Railway Board which has no backing of the
statutory ru‘les. The dearness allowance is paid to the peasioners-
to off—1set the spiralling prlces of the essential cammodities
and to ccmpensate the falling value of the rupee. The

appllcant is entltled in her owmn rlghts as the m.dow of the
ra:.lway1 employee who cheaLwh:Lle in semlce, to receive the

. family pens:Lon along with the dearness allowance under the
"chjlyl- Pension Rules®™. ‘The Dearness allowance granted to |

the family pe‘nsioners foms part and parcei of thefamily pen-
sion and it cannot betreated as d_lfferent from ‘lhe farnlly
pensxona;. The action of therespondents :m StOppJ.ng and
,‘reeo@eﬁ-ng ‘the Dearness allowance paid to the applicant on her
“fam1l.y pension £zem is rather unjust, harshand untenable under
law. % | L | ’

(c) One Smt. Myth.xll Rangaswamy, had approached thls 5
Honoura le Tr:Lbunal in 0.A. No.593/93 for redressal of her
gr:Levance for StOppJ.ng the dearness allowance consequent on ‘

her appoa.ntment on the compasss.onate grounds by the Railwayse.
Thls Hon'ble Tribunal was pleased to hold that the administration
" has ta}éen an unduly harsh’ view of ‘the situation 1n -seeking to
make gailns out of the mlsfortune of the appllcant, who has-

lost her husband wh:Lle in service and struck down the part of

the admmnlstratlve 1nstructlon vhich empowered the Railway
'Admlnlstmtlon to stop the Dearness nllowance on gamily pension.
5 copy of the Hontble Tribunal's order is attached as Znnexure
Al. - similar view has been taken by the Central Administrative
Tribunal, Emakulam Be’nch'also in Ous. No.1275/93 dated 20/1/93.
This deic:.s:.on has been gpplied to similar appllcatlons flled%

before t‘m.s Honourable Tribunale.
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: ' ] Qﬁ) However, the respondents have not extended the
benefits of the above tribunal's dec151ons to the similarly '
placed appllcants, but they have conflned these berefits only
“to the family pensioners in whose cases‘various Central.
AdmlnMStratlve Tribunals have ‘passed orders,with a condition
-that the payment made will be subject to the outcame of the

. SLP pendlng in the Hon'ble Supreme Court of. India. A copy .
of the 2nd respondents letter No.P(B)SOQ/STT/Rellef dated ‘2
28/5/94 is attached as Annexurel%@ _ i o

In ‘the facts and circumstances explalned above the appllcant
has no other alternative and efflcac1ous remedy than to
approach this Hon'ble Tribunal seeklng remedy under Section 19
) of the Tribunal's Act for justice and fair plays |

5. GROUNDS OF RELIEF WITH LEGoL PRov;sxoms;

{ . " {a) The relief grantednon family peneion aé Dearness
‘allowance is part -and parcel of the family pension as it is
meant|to off-set the falling value of the rupee and to com~ -

pensa?e the rise in cost of llvlng. The appllcant is entltled
. for the continued payment of the Dearness allowance on her
-famil% pension right from the date ofddeath of . her hushand .
durlné her life tlme as widow of the cmployee who died in 1

¥ | harnegs. The action of -the respondents to stop ‘the dearness
allowance on famlly pension to the appllcant after her
app01ntmemt on the Rallway is without authorlty ‘of leaw, un-
Justlfled and untenable.

!

% dearness allowance on the family pension of the applicant is-
1 o _ arbitrary, whimsical and bletant violation of the articles 14
' and 16 of the constitution of Indla. ‘

(b) The action of the respondents in stopping the

(c) The orders of the 2nd respondent i¥inot extendlng
the beneflts of -the Hon'ble Tribunal's orders to restore the -
Db on family pen51on to the appllcant who is 81m11arly placed

i‘ " - 'is hlohly dlscrlmlnatory and unjust.

6. DETAILS ‘OF REMEDY EXHAUS“ED‘

? " , }The appllcant declares that she has exhausted all - l
'~ remedies available undee the relevant rules. The Respondent
have restricted the benefits only to employees who has obtained

the orders}of the Trlbunal as a policy and no alternatlve
remedy is available.

Te %%S_.NQT,EREYMSLX"EILED” OR_BENDING WITH &NX.OTHER
: :

The aopllcant further declares. that she had not previously
filed any appllcatlon, writ petltlon or.suit regardlng the

matter in respect_of which this application has been made,

! | ﬁi RV N SN
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‘before ani court, or any other authority or any oéher Bench
.. of the Tribunal no? any such application. '

- 8¢ RELIEFS SCUSHTz

l

In view of the facts mentioned in para 6 above, the

I
appllfant .prays for .the follow1ng reliefs:-

{(a) That thls Hon'ble Trlbunal be pleased tocall for
"the r%qords pertaining-tothe case of the applicaht and to
. direct the respondents to grant and pay the dearness allowange
I ' on her family pensiong fromthe date from which it was denied
| to (viz.94/87) and to pay the arrears with ‘retrospective
effect and contlnue to pay during her lléé time.

(b) To direct the respondents to pay the cost of the

Tribu?al deems fit and expedient to grant, in the facts and
circumstances of'the case, to meet the ends of justice.

i ‘ " 9, INTERIM ORDER, IF ANY PRAYED FCR3
- NIL -

10. IN]THE EVENT OF APPLICATION EEIBG SEND BY REGD .,POST s

—— "

11, PARTICULARS OF POSTAL ORDERS FILED IN RESPECT OF
APPLICrTION TEE s oo

a: | Noe of postal order 05 480055

b.|Date of Postal order s . 16/12/94

a“.

c.| Neme of post office Avani Shankanmutt post office

Bangalore -~ 86.

d.| Post office at which

payablé GPO/ Bangalore.

."‘

12, LIST OF ENCLOSURES:

1.{Orders in 0.A. N0.593/ 93 Annexure Al

2.{ Letter No.P(S)SOQ/Sett/rellef o
of 21/5/94 - Annexure A2

3.| vakalath

KV Lo
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. VERIFIC

TION

‘I, N.T. hnasuyamma aged about 41 years, Wo. late

B.T. Satyanarayana, working as Clerk in the 0/0 Sr. -
Divisional Engineer, Southern Rallway, Bangalore - 23,4 re51d1ng
"at D.No:2799, ‘D! Block, II Stage, Rajaji Nagar, Bangalore-10,
do h.éreby declare and verify that the contents of para 1 to

11 of |[the application are true to my personal knowledge and

Place: Bangalore

‘Date ;i 16 -~ f“’q‘(f'

To

The Reglstrar,

Central Administrative Trlbunal'

Bang alor e Bench
BANGAIDRE .

Address for Bervices

AN

'Vo QHIM;;N{\A B.SCQ I B. Lo,
ADVOCHI‘E,
Nos 1465, 14th tlain,
West of Chord Road,
Mahalakshmipuram,
BoNGALORE - 560 086.
=

R

' belief and that I have not suppressed any material facts.

X pNT ﬁnmuyammé/

S’ignature' of Applicant

;\ V' Laanrio—
Counsel for the Appllcant

Se. ;
Advory g oh
. No. 1465, 154 1
Vil R(\:d
W.0.C. Road, }uahah‘\‘lmpuram

BANGALORE = 360 086,
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. matter, to execute afy decree/order therein to appeal from an

. stages/he they is/are at liberty to'retire from the case and 'r

NP
A P ]

. Pt D WL,

. T ‘F’MT/UE ‘%gfevmﬁ ~
In the k SOUr—er=arnataka at Bangalore-

 No. | dt 1995~

Appellam/é,-Petition’fer/s, o
Plaintiff/s, Cpmplain:ant/s Vs."
Decree-Holder/s/Caveator

Defendant/s, Rasponde[ﬁt/s
Accused/Judgement-Debtor/s

‘ X CLOpponent/sﬁ ” 927%%.#@0
N Rrpsoyprrn | 5 G et el CAa
fwer . N T /4/\//9507/9/*0(«4:9 Onet § ofRey"

— the_  ABLIcANT _
Nos___ . ; " | in the above matter here by appoint and retain

Sri A V J#ﬁ-MHN(&A ﬁ»riwc.s/éa o

to appear act. and plead for me us in the above matter and to conduct/prosecute and defend the
same in all interlocutory or miscellaneous proceedings connected with the same or with any decree
or orders-passed therein appeals and or other proceedings arisingt here from and also in proceedings

for review of judgement and for leave to appeal to Supreme Court and to obtain return of any docu
ments filed therein, or receive any money which may be payable to me/us.

2. l/we hereby authorise him/them on my/oui behalf to enter into a'compromise in the above

y decree/order therein and to appeal
other party from any decree/order therein,

I/we further agree that if/ ljwe fail to pay the fees agreed u

to act to plead in such appeal in any preferred by any-

pon or to give due instructions at |

ecover all amounts due to him/them
and retaian all my/our monies till such dues are paid. :

- Executed by mejus.this.............. /éﬁi ....... dayof%%ﬁgj.atﬁw

O&fm aliise. ﬂ/féfd’y[t% - | | ) ‘
4 X N ‘ . ' , )
%‘ (j ( g ,."r:‘:v;v:c?;*r:'z', B.Ec.,B.L., X N; T A’T)M ay&c'mm&t
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No CrRhLog in RO.ad,

“ ik shmipyr am, Signature/s
Exeeutants/s arecpresonallypkilown to me and he/has/they have signed before us
R i i it S oioibmtaomimins i . Lot . g :

satisfied as to the idéntity of executant/s Signature/s - ‘ L
(where the exetutant/s are illiterate, blind or unacquainted with the language of vakalath) !

w00

~ tefrtified, 'tha’tf the conténts werte explained to the executant/s in my presence in
language kndwn te him/them whe appear/s perfecutly to understand the same a
in the presende. _' _ .

.............. 7]

nd has/have 'aigne&

- - Accépted Address for gervice ‘
o AU, Ofsmennz, p.5c.,B1.,
: o 2 & 4 8 - . .
B , Lo N " No. 146! % "izin Road,
Ad\)bcate' for WW ‘ . ~ W.C.C. Road, Dizhalakshmipuram,

Place ¢ : )
Date [ — [ *’ 199¢
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CENTRAL AbMINISTRATIVE TRIBUNAL: BANGALORE BENCH: BANGALORE
ORIGINAL APPLICATIONS NUMBERS Sll.ﬁg;;QQFD 335 OF 1995

THURSDAY, THiS THE 9TH DAY OF MARCH,1995.
Mr.Justice P.K.Shyamsundar, Vice-Chairman.

Mr. T.V.Ramanan, | , k l +. Member(A)

. Shylaja,

Aged about 49 years,

W/o late M.N,Jagannatha Rao, -
Electrical Foreman, Office of

the Senior Elegtrical Foreman/Power,
'Southern Railway, Bangalore
-residing at No.215/D, Railway

(Quarters, M.G.Colony, ' ‘
Bangalore-560 023. +. Applicant in A.No.511/1995

IN.T.Anasuyamnma, _

W/o late D.T.Satyanarayana,

1Aged about 41 years,, Clerk,

‘Senior Divisional Engineer's
Office, Southern Railway,

' Bangalore-23, residing at D.No.2799,

4

. 'D', Block,IK Stage, Rajajinagar,

3.

- Bangalore-560 010, .. Applicant in A.No.512/1995

ISmt. Saroja Nagendra,

. W/o late Nagendra,

Aged about 58 years,

_residing at No.81/3,

H.B.Samaja Road, Basavanagudi, .

Bangalore-4., «« Applicant in A.No.535/1995

(By Advocate Shri K.V.Shamanna for Applicants in 0.A.Nos.
511 & 512/95 & Shri M.S.Anandarami, Advocate for Appli-
cant in Application No.535 of 1995)

| ' V.

. The Union of India

. represented by its Secretary,
" Ministry of Railways,
‘Rail Bhavan, New Delhi. .+ Respondent-1 in 0.A.535/1995

2. The Chairman,

Railway Board, (Ministry of Railways),

" Rail Bhavan, NWew Delni. .o Respondent—l in O0.A.Nos.

511 & 512/1995

« The General Manager,

* Southern Railways, Park Toyn,

Madras. .. Respondent-2 in 0.A.535/1995

. The Chief Personnel Officer,

Southern Railway, Park Town,
Madras-600 003. - " .. Respondent-2 in 0.A.Nos.
: 511 & 512/1995
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5. The Divisional Railway Manager, . ' :
Divisional Office, Southern Reilway, .
Bangalore-560 023. .. Respondent-3 in all O.As<

6. The Divisional Personnel Officer, ‘
Southern Railways,Bangalore. .. Respondent-4 in 0.A.535/1995.

(By Standing Counsel Shri A.N.Venugopala Gowda)

ORDER

Mr.Justice P.K.Shyamsundar, Vice-Chairman:-

Admit. We have_heard both sides. All these matters arise

out of the refusal to grant dearness relief on family pension
" to the applicants who are all appointees 6n compassionate grounds
following bereavement suffered by th_ém due to the death of former
employees who were the family members in employment with the
Railways. The Supreme Court has in UNION OF INDIA AND OTHERS

v. G.VASUDEVAN PILLAY AND OTHERS ETC (C.A.Nos.3543-46 of 1990

etc. decided on 8-12-1994) has gone into the question and has

held as follows:-

" ‘ 10. Denial of DR on family pension.

In some of the cases,we are concerned with the
denial of Dearness Relief on family pension on employ-
ment of ‘dependents like widows of the ex-servicemen.
This "decision has to be sustained in view of what
has been stated above regarding denial of D.R on pen-
sion on re-employment inasmuch as the official docu-
ments referred on that point also mention about denial
of D.R. on family pension on employment. The rationale
of this decision is getting of Dearness Allowance
by the dependents on their pay, which is drawn follow-
ing employment, because of which Dearness Relief on
family - pension can justly be denied, as has been
done." '

It is brought to our notice that our sister Bevnch at Madras
following the decision of the Supreme Court supra has held that
Dearness Relief on family penéion in regards to appointees on
compassionate grounds is impermissble. The dicta of the Supreme
Court ;further reinforced by :the .,pronouncemen‘t of the Madrés

Bench in 0.A.Nos.579 and 1154 of 1994 leaves no option except

p
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ollow ‘the two dec181ons and as
nweﬁtMawthSwddMemnkde%m%skhd
amily - pen31on subsequent to the death of the bread wlnner
e family This being the only point arlsing for.considera—

and the same being found to be without any merlt, these

cations therefore fa11 and are accordingly dlsmlssed

Shri A.N.Venugopala Gowda,

Railways is permitted to enter appearance on behalf o£=£he Raii—

administration and is given two weeks' time to file his

's;e/; -

of appearance.
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